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CENTRAL ADMINISTRATIVE TRI8UNAL
ALLAHA8~D BENCH, ALLAHABAD

Original Applicatien No: 375 .r 1992
S.K.Oixit •••••••• Applicant ••

Vereus
••• •••• • R.:spcndants.Union of India & th fS.

WITH
Original Applicati n N ; 376 .f 1992
P.K.Oube, •••••••• A~plicants.

Ver:su8
Union of India & .re.

WITH
• •••• • • • Respondents.

Original Application Ne: 460 ef 1~92
M.K.Vya •••••••• Applicilnts.

Vereus
• •• • • • •• Ritspondents.Union cf India & ethers

WI TH
Original Application Ne: 461 ef 1992
V.K.Katra •••••••• Applicants.

Versus
thers
WITH'

Original App icatic 'N : 462 of 1992
O.P.Kushu h •••••••• Applicants.

Union .f India & • • • • •• •• Resp ndents

Vereus
Unien .f India & .there

UITH
Original Applicatien N :
A.K.Srivastava

•• • • • • • • Respondents.

463 ef 1992.
• •••••••• Applicants.

V.reus
Uni.n of India & eth rs • ••••••• R~sp.ndents.

\ ..•... ,. .

WITH
Original Applicati.n N.: 464 .f 1992
8.V.Galyalkar .::~.,."...' •••••••• Applicants.

"'!', •••••• :.

Versus
Union .f India & ethers

WITH
~ginal Application ~.:

Smt. H.L.Khalri

,
•••••••• Res ponde nts,

465 .f 1992
• ••••••• Applic.inte.

Union ef India &

Versus
th~rs • ••••••• Respondents.
WITH

Original Application Ni:
Harish Kumar

466 ef 1992
• ••••••• Applicents.

Versus
Unien of India & others

WITH
•••••••• Respondents.



Or i gi n&..J.Applicati n N 467 .f 1992
S.K.Shukla • ••••••• Appl ican te •

V rsus
Un! n ot India & •thare • •• • •• • • Ra~p.ndant!l •

WI TH
Criginf>l ~pplic.tion 1\ ; 46 cf 1992

Surandra Kum-r •• • • •• • • Applicants.
Ver~u~

Uni n or India & .thars ••• • • • •• R sp ence nt e •

WITH
Original Application NIll:469 .f 1992
G. B. Magha • ••••••• Applicants.

Varsu~
Unicr. cf Indi_ & th 1''' • • • ••• •• Rf!~pCncentE.

WITH
Original Application NO: 470 of 1992
A.II.Kh_nwtillker • •• • • • •• Applicants.

Versus
Uni n .f India & ethers •• • ••• • • Respondents.

WWI TH·
Original Applic.tion Ne: 471 of 1992
B.K.Bhatta •••• ••• • Applictilnts.

V.rsus
UniDn f India & there • •••• ••• Re~pondent~ •

WITH
Original Application Ne: 472 of 1992
8.R.Singh • ••••••• Applicants.

Vereus. '. Unien India & Respondents.of others • •• •• ••• •

WITH
Original Application No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versus
Un! n of India & ethers •• • • •• •• Respondents.

WITH
Or igi nal Applicati n No: 474 .f 1992
R.K.T.wari • ••••••• App lica nts •

Versus
Unien ef India & ethers • ••••••• Rl':!spendents.

WITH



Original Applicati..o N.: .374.ar 1992
f'1 t I U· ~ r r-,

T.*'rMsltt
t .• ' """"

- - . Applica nta.
Versu!

Unian.a' India & .thers
' .. . ,••~~." Re p.n'ant~

Hon'bla ~r. Ju tic. U.C.Sriva taua, V.C.
Hon'bla Mr. K,Obayya. Mamber-A

(By Hon'ble ~r. Justice, U.C.Srivastava, V.C.)
Shri C.P.Srivastava has put in appearance

in this case ana has praya~ for iaposal of the
cas.. Tha learn•• counsel for the responiente
Sh . P.~ thur prays for time to file Counter
Affidavit. It i. not necessary to grant time
for the aa.e aa aimilar .atter has been diaposed
of by·the Bombay B.n~h and as well a. Allahabad
Ben~h, Therefore, the prayer of the learned
counsel for the re.pond.nts i. r.fu••d and the
ea.e i. b.ing decided by hearing the eouns.~·for
the partiea.

2. In thia ca•• , aft.r hearing, w. are of the
opinion th.t,the judg•••nt which ia •• llv.red at
Bo.bay ani which haa b••n followed her. at
Allahabad will hel. gooa. The applicant app ••re~
in • written test of Offic•.Cl.rk in r.aponse t.
an .dv.rti •••• nt issue. by the Railway Service
C.mmission~eo.bay. The ~xamination took place
at various centre., the pplicant waa declare.
succes.ful in the written t.st and called for
interview. The applicant was declared .ucc.s.ful
in the a.l.ction for the post of Offic. Clerk.

CommissionThe Railway .erviceA Bombay informed the applicant
that hia name has been sent to the C.ntral
Railway. for appointment as Office Clerk, After
waiting for a considerable period when ·the
applicant did not get appointment, the .pplicant
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approaChed tha authorities and waa told 'that certain
enquiries in tha irregularitie! which took place
are going on and he should weit for some time mora.
lateron, a frash li.t was publi.hed on_21.12.1986
In the In.ian Exprass - and tha nama ,
of the applicant did not figure in the list. Ha
rapresented against the same, but aftar failing to
get any response. legal notice was sent ana there-!
.rter this application was filed before this Tribunal
with 8 'prayer t~at t respondents may be directed
to offar appoint.ant to him on tha post of Offica
~l.rk or upon any other .q~tvallent post on the
b.~ie ~f hie result as declarad by tha Railway
eervica commission.

\

3. In the written statement filed by the
respondents it has baen stated that the cause of
action arose and examina tion,·.,asconductad by the
Railway Recruitmant Board, Bombay and aa euch in no

adllinlatrQti.n.
cas. the pr••ant petition is cognizabla by that

In the' vigilanc. anquiry cartain t••paring wer. found .,ith
tha rasult tha applicant's na.e was droppad and'.·
that'. why, h. was not givan .ppoint.ant. In ca.a,
hie appoint.ant would have ba.n given, a communica-
tion woula hava b.an made. Un.oubtedly, ~~

hits .•_.~~. tha person/passed the exaaination, ha or sha,
as tha case ••y b., and the rasult declara. than
the applicant should not hava b.an droppad without
any valid reason. If there waa soma foul play in

•
the inclusion of his na.e, obvioualy, tha applicant
was to be givan an opportunity or h. shaul. have
been apprised of the necassary facts to enQble him
to submit reply ,and .eet anything which was against
him. But on tha bQsi. of the Vigilanca Enquiry,

Ii
I
,I
I

J
I
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the .pplicant ahou1. not h.ve been deprived tro.
the .ppointment in which h. b.cs •• entitl.d .g.inst
on. or the vacane!e which ~as dv.rtiaed. No
person .hould b. d.prived of hie rights which
.ccru.d or which n.cessarily will accru. on account
of the toul pl.y by the .uthoritie. unless he ia
not guilty or he.was not given.n pportunity of
h.aring. ~ccDrding1y, the .ppli~.tion ia allowed
and he respondents ar. directed to hold .n enquiry
into the .atter ••• eciating t~. applic.nt with the
s•••• and in ca•• no toul..play on hi. p.rt.:i••.teuntl
the .pplicant ah.u1d not have been deprived .f hie
app.int.ent becau •• ao.eone ha. bean toun. guilty.
Tha anquiry .htuld b. c•• pl.tad within three .enth. I

tro. the data ot c••.unicati.n .f thie or.er. In I
caea, the entire ax.mination ha. b.en c.nc.lled and
nOA. ot tho.e who appearad in tha axa.ination got
the appoint ••nt ~hen tha applicant will hava n.
ca.e of hi. appoint ••nt •. But in ca,a, ••••
appoint ••nt. haft been ••cte and avary ca.. ha. to
b. d.cided on .arit. a. indicated abov., the .nquir
about ·th. applicant'. case ••y ba .ad. within
thr •••• nth. tra. the .at. 0' ce•.unicatl.n 0' th~.1

I
order. In~caea, aa•• r the pareon. a,re r.quired I
to appaar in Viva.Voc and th.ir written I
-axamination ia .ccepted; not been cancalled
th.y .ay appa.r in the V va-Voca examination.
\

Thi. i. a part ot tha a.l.ction it.e1t .nd inca.e
thay succeed th.ir reeult may b. declarad anG
th.y may b. giv.n appoint.ent accordingly.
The application stands dispos •• with thes.

",

,

dir.ctions. No order ae.to costa.
. " ~. •...

~ •• f • • • • ••I
Contd/- 4
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Copy .f the judge ••nt ahall be placed on every
file.

r\J..IVl-- •.~ y-
Membe.t-A' .

J

Vice-Cha1r",an

(JIJ)

Allahabad a.tad: 9.2.1993
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